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ORISSA ACT 30 OF 1975

*THE ORISSA TOWN PLANNING AND IMPROVEMENT TRUST
(AMENDMENT) ACT, 1975

[ Received the assent of the Governor on the 14th August 1975,
first published in an extraordinary issue of the Orissa
Gazette, dated the 25rd August 1975 ]

AN ACT TO AMEND THE ORISSA TOWN PLANNING AND
IMPROVEMENT TRUST ACT, 1956

BE it enacted by the Legislature of the State of Orissa in the
Twenty-sixth Year of the Republic of India as follows:—

Short title 1. This Act may be called the Orissa Town Planning angd
Improvement Trust (Amendment) Act, 1957. Orissa Aot 19
BT 2. Section 8 of the Orissa Town Planning and Improvement Trust

of section 8, Act, 1956 (hereinafter referred to as the principal Act) shall be re-
Orissa At 10 numbered as sub-section (1) thereof and—
(@) in sub-section (1) as so rsnumbered, in clause (f), for the
word “four”, the word “six” shall be substituted; !

(b) after the said sub-section (1), the following new sub-section
shall be inserted, namely:— ; @

“(2) The State Government shall appoint one of the trustees to
be the Vice-Chairman of the Trust who shall exercise the powers and
perform the functions of the Chairman during his absence.”. e

Substtution 3. For section 12 of the principal Act, the following section shall
o et~ be substituted, namely:—
10 of 1957.

Con_ditioxf: of “12, The conditions of service of the Chairman, Vice-Chairman
Chairman, and the Trustees shall be such as may be prescribed from time to
Vice-Chair- time.”,

man and

Trustees.

Substitution 4. For section 13 of the principal Act, the following section shall

jiion. ;
8‘;@’1’23 * he substituted, namely :—

10 of 1957.

Trustees, etc. “13. The Chairman, Vice-C hairman and the Trustees, other than
;l;‘glclelggm ex-officio Trustees, shall hold office during the pleasure of the State
the pleasure Government.”.

of the

Government.

“*For the Bill see Orissa Gazette, Extraordinary, dated the 8th April, 1975 ( No.666 )
(82 Law—19)



